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S XX
SO ST

UPON hearing counsel the Court nmade the foll ow ng
ORDER

On 31.7.2000 while admitting the appeal we issued
notice on application for stay. Wile so the appellant filed
I.A No.4 of 2000 seeking a direction which anbunts to granting
stay even before the case was taken up by this Court on the
stay application. We have, therefore, heard these two
petitions.

Having heard the |earned counsel for the parties we
are of the viewthat interest of justice would be nmet by
passing the following interimorder: so far as the inpugned
order relates to penalty, it is stayed; so far as it relates
to the duty we direct the detention order dated 27.12.2000
shall be raised and the inmpugned order shall renain stayed on
furnishing a bank guarantee in a sumequal to the amount of
duty. The bank guarantee shall be furnished within tw weeks.
I.A No.4 of 2000 and the stay petition are ordered
accordi ngly.
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